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CENTRAL ADM n :sr RtT IVE TRIBUNAL 
ERNAIULAM BENCH 

O.A.No.332 of 1994 

Wednesday this the 23rd day of February, 1994 

CORAM 

Hon'ble Mr.ust ice Chettur Sankaran Nair,Vice Chairman 

Hon 1 ble Mr.P.V.Venkatakrishnan,Mrflinistrtive Member / 

K. R. Santharnma, 
Head C]erk, Lc.cal Office, 
Employees State Insurance Corpn. 
Tldyogmandal. 	 ....Applicant 

(By Advocate Ws KP Dandapani & Sumati Dandapani) 

1, The Regional Director 
Regional Office (Kerala) 
Employees State insurance CO)n. 
'Panchadeep Bhavan, 
North Swaraj Round, 
Thrissur-20. 

2. The Local Office Manager 
Employees State Insurance Corpn. 
Udyogrnandal. 	 ....Respcndents 

By Advocate Mr. Ajay Ghosh) 

ORDER 

CHTUR' $AN.KAR?J NAIRJ), VICE CHALRIIIIAN  

Applicant is aggrieved by her transfer from 

Trichur to Erna)iilam. She has carried out the orders 

and reported at Udyogmandal, She made two represent-

ations for a posting at Trichur, where according to 

her sevefl vacancies are available. 

2. 	Though an employee may not have an enforceable 

rihtt.to be transferred to a place of her choice or 

to be retained for ny length of time at a place, 

arbitrary exercises are not permitted while exercising 

a power. We are not presuming or suggesting that such 

an exercise, has been resorted to in this case. We 
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direct 1st respondent to consider Annexures A2 and 

A3 representations and pass appropriate oers thereon 

within one month from today. Respondents shall not 

render the remedy of appliáant illusory by filling 

up the post to *hdbh the applicant, could be cc nsidered. 

3. 	Application is disposed of with the aforesaid 

directions. No cOsts. 

Dated 23rd February, 1.994, 
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P.L. VENKATAKRISHNAN 
	

CHETTUR S?N'KARN NkJR(J) 
ADMINIsrR?IvE MEMBER 

	
VICE CHAIRM1N 
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